IR U ARHR

TRTET SFHT—4
AT 1996 / 30—4—09—8 (19) /09
oTg g« fasfe : 28 e, 2009

EIE Gl

SR Y AICIAM HRMM AR, 1997 (STR T ifdfam Fw&m 21 99 1997)
P YURT 4 DT SWRT (1) & T Yo Ifdd & JART TR ogured =i o 741 9ol @
W (2) # e @ & el & 9w § 396 9RO (3) iR ww (4) o
Ffifafde o) @ R fFd axd §—

AR

IRT 4 BT SUIRT (1) B T I TR R Bl X

%0 I BT faawor U6 R o P} | M IE W
0 B R (BW H) | qIME B D
R (FW #)
1 2 3 4
1. HIcY ATgldhel I & Hed B 200
5%
2. I @ deM M@ a9 1000 [BAR W | A & qed Bl 1000
I® Bl 5%
3 I [ FdT deM jMEd ao 1000 [BAR W | A D qed Bl 2000
3R, T 5000 febetlamd W I &I 6%
4, I fSEdT deM MEd ao 5000 (BN W | UM b qed Bl 4000
3fere &l 7%
5. JEI gRT Wi S a7l goRk R @ Hod Bl 200
1%

R I8 f& fag@ 98 slrar Hier UreR ¥ Ffeld @@l W &R ¥ g aRl AR
wahﬁméaﬂﬁaﬁﬁmwmﬁwémﬁ@wz%ﬁ@amz%
gl |

R<] I8 3R & Ugel ¥ Uoligd Il W U R <F oR Bl 0T [T 3@ &
Y% qY & ol W IM W M Uh R < 9R I GRRIRT § Ui UieRid @ ge @
FTIR B TR, R I8 BC UAEaR ORI 9§ ARG B A 2N | 9 WoH gq 9§
B IO I S YRS Yot $ Al § s TR d1 U a9 I B B fdR Bl
fear s |



AEIT—1996(1) / 30—4—2009—dgfaATd.—
gfaferld fr=faRaa @ el vd sravas FRiaR! gg Ufia—

1— YRFE 3Yad, S0U0 /AeFel, I RIS UIIHR0T, 090 TS, |
2— TUASfeTT o191, e giue Jdieie foegAd, J0U0, HHRENT, eE+s |

3T

(GeriT 7o 3ravef)
3 e |

AEIT—1996(2) / 30—4—2009—dgf&ATH—

ot ffeRger &1 Ui ufd df2d §gwh Mawe a0 Ud ofE dHl,
IR UG, VHART, g, Bl [Q1dh 28 JAdCIR, 2009 & AR ol & faemdl
IRRIE & 4NT—4 U (b) H USRI B U | HUAT JAGAAT DI TbTRIT 500
iR URaEd AITANT—4 IR U9 FlaTerd, 99 Had, Hel F&—320 DI oY

SUTE] B Bl HE P |

3T 9,

(efaTd o 3rave)
U Afa |



Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased .to order the publication of the following English translation of
notification no.-1996/30-4-09-8(19)/09, dated October 28, 2009 for general information.

NOTIFICATION

No0.-1996/30-4-09-8(19)/09
Lucknow :Dated : 28 October, 2009

In exercise of the powers under sub-section (1) of section 4 of the Uttar Pradesh Motor
Vehicles Taxation Act, 1997 (Act no. 21 of 1997), the Governor is pleased to fix the rate of tax
specified in column (3) and column (4) of the table below in respect of class of motor vehicles
specified in the corresponding entry in column (2) thereof:-

TABLE

Rate of tax on vehicles under sub-section (1) of Section 4

Sl. Description of Vehicles Rate of one | Rate of annual
No. time tax (in tax on old
rupees) vehicle - (in
1 2 3 4
1 Motor cycle 5% of the cost of 200
vehilce
2 Vehicle with unladen weight not 5% of the cost of 1000
exceeding 1,000 Kilograms: vehilce
3 Vehicle with unladen weight exceeding | 6% of the cost of 2000
1,000 Kilograms but not exceeding 5,000 | vehilce
kilograms
4 Vehicle with unladen  weight 7% of the cost of 4000
exceeding 5,000 Kilograms. vehilce
5 [Trailer drawn by vehicles 1% of the cost of 200
trailer

Provided that motor vehicles driven by electric battery or solar power shall be exempted
from the payment of tax and the exemption in tax for vehicles driven by Ethanol mixed fuel shall
be equal to the percentage of Ethanol in the mixture.

Provided further that one time tax on vehicles already registered shall be calculated by
giving exemption of five percent in amount of prevailing one time tax for each year of earlier
period on such vehicles, but this exemption shall not exceed seventy five percent of the amount.
For this purpose, the period of one year shall be computed from the date of initial registration of
the vehicle and -the period less than one year shall be ignored.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased .to order the publication of the following English translation of
notification no.-1997/30-4-09-8(19)/09, dated October 28, 2009 for general information.

NOTIFICATION
No.-1997/30-4-09-8(19)/09

Lucknow :Dated: 28 October, 2009

In exercise of the powers under sub-section (2) of section 4 of the Uttar Pradesh Motor
Vehicles Taxation Act, 1997 (Act no. 21 of 1997), the Governor is pleased to fix the rate of tax
specified in column (3) and column (4) of the table below in respect of class of motor vehicles
specified in the corresponding entry in column (2) thereof:-

TABLE

Rate of tax on transport vehicles under sub-section (2) of Section 4

Rate of tax Rate of
SI. No. Description of Vehicles per Quarter.|  annual tax
(in rupees) (in rupees)
1 2 3 4
Motor cab .(excluding three wheeler motor cab) and-
1 maxi cab, for every seat 550 2000
Public service vehicles owned and controlled by state
transport undertaking, other than motor vehicles as
2 specified in column (2) against serial no. 1, for every 50 200
seat.
Goods carriage with gross vehicle weight more than
3 3,000 kilograms, for every metric ton of the gross 230 850
vehicle weight of the vehicle or partthereof.
Tractor used for commercial purposes, other than
4 agricultural purposes, for - every metric ton of the
unladen weight of the vehicle or partthereof 500 1800
Construction  equipment  vehicle  or  vehicle
manufactured in special design or for special purpose
and registered or used for commercial purpose, for
5 every metric ton of the unladen weight of the vehicle or 500 1800
part thereof.




Goods vehicles, registered under the Motor Vehicles Act,
1988in any other State of India or under a law in force for
the time being in any other country, with -which reciprocal
arrangements in the matter of road transport have been made
and which are authorised to ply in Uttar Pradesh under
counter signature of their permits, for every metric ton of the
gross vehicle weight of the vehicle or part thereof.

130 500

Motor vehicles owned by Driving schools and exclusively
used to impart instruction to drivers, for every metric ton of the
7 unladen weight of the vehicle .or 500 1800
-partthereof

Provided that the rate of tax in respect of goods carriage carrying exclusively
agricultural produce and petroleum goods shall be two-third of the rates as- specified:in
column (3) and column (4) for motor vehicle as specified in column(2) against serial no.3
of the table.

Provided further that the rate of tax per seat In respect of air conditioned vehicles
shall be twenty five percent more than the rate as specified in column (3) and column (4)
for motor vehicles specified in column (2) against serial nd 1serial no.2 and serial no.7 of
the table.

Also, provided that rate of tax on motor vehicles, which is exclusively used for the
conveyance of pupils of educational institution and employees of factory to and from the
institution shall be half of the rate as specified in column (3) and column (4) for motor
vehicles specified in-column (2) against serial no 1

Explanations-

1 For the purpose of this table, fifty percent of the sanctioned standing capacity, if
any, shall be reckoned as additional seating capacity .and where. a motor vehicle is
equipped with sleeping berths, each sleeping berth shall be regarded as the
equivalent to two passenger seats.

2 "Vehicle constructed in special design or for special purpose” specified in column no.
(2) against serial no. 5 of the table means mobile workshop, mobile -canteen, camper
vans or trailers, cash vans, fire tenders, snorked ladders, auxiliary trailers and fire
fighting wvehicles, fork lift, vehicles or trailers fitted with equipments like rig,
generator, compressor, crane mounted vehicle, tow trucks, breakdown van, .. recovery
vehicles, tower wagons and tree trimming vehicles, publicity van etc.

3  For the purpose of serial nol and serial no 2 of this table seat will not include the
drivers’seat.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv
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Uttar Pradesh Shasan

Parivahan Anubhag-4
In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of the following English translation of
notification no.-1998/30-4-09-8(19)/09, dated October 28, 2009 for general information.

NOTIFICATION

N0.-1998/30-4-09-8(19)/09
Lucknow :Dated: 28 October, 2009

In exercise of the powers under sub-section (2-A) of section 4 of the Uttar Pradesh
Motor Vehicles Taxation Act, 1997 (Act no.21 of 1997), the Governor is pleased to fix the rate of
tax specified in column (3) and column (4) and column (5) of the table below in respect of class
of motor vehicles specified in the corresponding entry in column (2) thereof:-

TABLE

Rate of tax on public service vehicles under sub-section (2-A) of Section 4

sl. Rate of tax per seat. (in rupees)

No Description of Vehicles
' Monthly | Quarterly | Yearly

1 2 3 4 5

Omni bus other than maxi cab

(a) agenotmore than five yearsold. 110 330 1200
1 (b) 3g§r;nociae than five years but not more than ten 115 345 1250
(c) age more thanten years old. 120 360 1300

Omni bus other than maxi cab, operating
2 exclusively within the limits of municipal 20 50 200
corporation or municipality.

Stage carriages registered under the Motor Vehicles Act,
1988 in any other State of India or under a law in force
for the time being in any other country, with which
3 reciprocal arrangements in the matter of road transport 170 500 1800
have been made and which are authorized to ply in Uttar
Pradesh under counter signature of their permits, for every
seat.

Motor vehicles which ply on a route, which have
both its starting. point and the terminal point in a
State of India other than the State of Uttar Pradesh,
but part of which route lies in the State of Uttar
Pradesh and the length of Such part does not
exceed sixteen kilometers, for every seat

85 255 900

Provided that :-

(D) The rate of tax per seat in respect of stage carriages operating in the territorial area of
Jhansi region and Chitrakoot region shall be seventy five percent of the rate as specified in
column (3), column (4) and column (5) for motor vehicles as specified in column (2)
against serial no. 1 of the table.




(2) The rate of tax per seat on motor vehicles other than those owned by educational
institutions and factories and used exclusively for the conveyance of pupils of educational
institutions or employees of factories, to and from the institution, shall be fifty percent of the
rates as specified in column (3), column (4) and column (5) for motor vehicles as specified
in column (2) against serial no. 1of the table.

3) The rate of tax per seat in respect of air conditioned vehicles shall be twenty five
percent more than the rate specified in column (3), column (4) and column (5) for motor
vehicles as specified in column (2) of the table.

4) The- rate of tax per seat in .respect of public service vehicles exclusively used for
carrying dead bodies alongwith mourners and for return journey shall be applicable as
specified in column (3), column (4) and column (5) for motor vehicles as specified in
column (2) against serial no: lof the table.

Explanations-
1 Where any motor vehicle is used for various purposes or in such a manner as to

cause to be taxable under more than one category in this table, the.tax payable shall

be at the highest appropriate rate.

2 In this table, the expressions "Municipal Corporation” and "Municipality” shall have
the meaning respectively assigned to them in the Uttar Pradesh Municipal
Corporation's Act, 1959 and Uttar Pradesh Municipality Act, 1916.

3 For the purpose of this table-

(a) fifty percent of the sanctioned standing capacity, if any, shall be reckoned as
additional seating capacity and where a motor vehicle is equipped with sleeping
berths, each sleeping berth shall be regarded as the equivalent to two passenger
seats.

(b) seat will not include the drivers’seat.

(c) the age of the motor vehicle shall be computed from the date of initial
registration of the motor vehicle.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv.



IR UQY IRBR
TRIE SFTTT—4

HEIT 1999 / 30—4—09—8 (19) /09
oIgTg: fasid : 28 FTHR, 2009

IRl

SR TR AN BRI ARIH, 1997 (SR W AT W= 21 |9 1997) @
gRT 12 D1 STURT (3) 3R SWRT (5) & 39 Ve afdd & YA Ixa Iogurdd =g & Tl
Al & w= (2) ¥ faffae Alevaml )R 396 99E wR (3) | gefafifae ex @ a1 R
A o

ARl

RT 12 1 SYYRT (3) 3R SUIRT (5) & EfH U IR T B Bl a0 Bl R

00 | I BT [davor TR I DT R (B9 H)

1 2

3
1 | AicyH o G § Uh dR oF HR bl Y Jd A B AN & for)
foaT TTRT B 3R AN Bl 9RT 12 &I SYIRT (3) & | Ao &1 GeRIRT SFAT eI
Ita fafed v A A1 S9N S BT AR @y | BT 1,/180 Af | BRI
¥ SUANT 7 fopar T ®

2 | URTET I ¥ T Alek I o 9 W U6 9R | O aR @) gRIRT H 9 A
T FR BT A BT 77 & IR GRT 12 B SWRT | & IR Ie¥ H IR gRag
(5) @ oIl fafed U Al & wR W el 30 | M & HU W YA 3/ @
RIS AT Y RS &3 H G BT YA R A1 AT 8, | IS a9 @ fofg urg e
a7 S URAET IF @ ®U H URafid I I T &, | Fekdl @ uvaErd 99 RN

AT IHBT AOREIGT 358 G fam 7T & | o o SRl fooeg arodl
1 3fSHaH HH TaEaR
yfrerd &1 |
T HRUT

39 8 a9 @I UM IR YW H USRI @1 fAfd 9§ &) SR qer Tuer 6 Ud 9y |
HH B 3@ BT BIS AT AR |



AEIT—1999(1) / 30—4—2009—dgfaATd:—

gy FrfaRad &1 gaemel vd sraeas riare! sg uita—

1—  YRIEd AT, 3090 /3], IR YRded UIavvl, I0U0 TS |
2— NIRRT 9, e g el foaAd, S070, HHRART, @S |

3T 9,

(efeid G0 3raedl)
3 |feq |

H&I1—-1999(2) / 30—4—2009—dg QT dh:—

UHITT, oRITTS,, Bl (&1 28 3fFcay, 2009 & AR ol & ([AuR) IRRIE & 4NT—4 @us
() H Tepre B U | HUAT AR BT TR 500 Uil uRde IgHNT—4 IR U9
QAT 1Y a4, hel TAT—320 Bl AWe U BRI BT HE DN |

3T ¥,

(ered T 3avell)
Y e |



Uttar Pradesh Shasan
Parivahan Anubhag -4

In pursuance of the provisions of clause (3) of article 348 of the constitution, the Governor is

pleased to order the publication of the following English translation of notification no 1999 /30-4-

09-8(19)/09, dated October 28, 2009 for general information.
NOTIFICATION

No 1999/30-4-09-8(19)/09

Lucknow :Dated :28 October, 2009
In exercise of the powers under sub-section (3) and sub-section (5)of section 12 of the Uttar
Pradesh Motor Vehicles Taxation Act, 1997 (Act no.21 of 1997 ) the Governor is pleased to fix the
rate of tax specified in column (3), of the table below in respect of motor vehicles specified in the

corresponding entry in column (2) , therefore :-

TABLE

Rate of refund of one time tax under sub-section (3) and sub-section (5) of section 12.

Sl. Description of vehicles Rate of refund of tax (in rupees)
No.
1 2 3
Motor vehicle in respect whereof one time tax has been | Amount of refund for non-use of
1 paid and such motor vehicle has not been used for a | each month shall be 1/180% part of
continuous period of one month or more, as specified | the amount
under sub-section (3) of section 12 of the Act.
Motor vehicle other than a transport vehicle in respect | Refund of such a tax shall be made
whereof one time tax has been paid and after payment | after deducting five percent of the
of such tax, tax in respect of such vehicle has been paid | tax paid for each year of use of the
5. in any other state or that motor vehicle has been | vehicles for a continuous period of
converted into a transport vehicle or that the | one year as a non transport vehicle
registration of such motor vehicle has been cancelled , | , but the maximum limit of limit of
as specified under sub-section (5) of section 12 of the | refund shall be seventy five percent
Act. of the tax paid.
Explanation -

For the purpose of this table, the period of a year shall be computed from the date of

registration in Uttar Pradesh and the period less than a year shall be ignored.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag -4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of.following English translation of notification no
2000 /30-4-09-8(19)/09, dated October 28,2009 for general information.

NOTIFICATION

No.2000/30-4-09-8(19)/09
Lucknow :Dated:28.0October, 2009

In'exercise of the powers under section 4-A of the Uttar Pradesh Motor Vehicles
Taxation Act, 1997 (Act no. 21 of 1997), the Governor is pleased to fix the rate of tax
specified in column (2) of the table below in respect of motor vehicles specified in the
corresponding entry in column (1) thereof:-

TABLE

Rate of special tax on public service vehicles under Section 4-A

Description of Vehicles. Rate of Tax per day (in rupees)

1 2

Stage carriages covered by temporary permit
issued for the conveyance of passengers on
special occasions such as to and from fairs and
religious gatherings and for marriages parties,
tourist parties or such other reserved parties, for
every seat excluding the driver. 05

Provided that for calculation of. special tax, the number of days a stage carriage
covered by the temporary permit is operated out of Uttar Pradesh shall not be taken into
account.

Provided further that the amount paid as special tax in respect of any such motor
vehicle in any month shall be adjusted against the amount of tax paid on such vehicle for that
month under sub-section- (2-A) of section 4.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor

is pleased to order the publication of following English translation of notification no. 2001/30-04-
09-8(19)09, dated October 28, 2009 for general information.

NOTIFICATION
No.2001/30-4-09-8(19)/09
Lucknow : Dated:28 October,2009

In exercise of the powers under sub-section (1) of section 6 of the Uttar Pradesh Motor
Vehicles Taxation Act, 1997 (Act no.21 of 1997) the Govenor is pleased to fix the rate of tax
specified in column (3), column (4) and column (5) of the table below in respect of motor vehicles
specified in the corresponding entry in column (2) thereof:-

TABLE
Rate of additional tax on public service vehicles of State Transport Undertaking
under sub-section (1) of Section 6

Rate of tax per seat. (in rupees)

SI. No. Description of Vehicles
Monthly | Quarterly | Yearly

1 2 3 4 5

Stage carriages, owned by Uttar Pradesh State
Transport Undertaking,
(@) age notmorethan two years old.

(b) age more than two years but not 600 1800 6500
L more than four years old.
(c) age more than- four years but not more 500 1500 5400
than six 'years old. 400 1200 4800
(d) age more than six years 150 450 1600
Stage carriages operating under control or
2. under contract with Uttar Pradesh State 450 1350 5000

Transport Undertaking.

Stage carriages owned by State Transport Undertking
and registered under the Motor Vehicles Act, 1988 in
any other State of India or Union Territory with which
3. reciprocal arrangements in the matter of road transport 400 1200 4300
have been made and which are authorised to ply in
Uttar Pradesh under counter signature of their permits,
forevery seat.

Provided that the rate of tax per seat in respect of air condi tioned vehicles shall be
twenty five percent more than the rate specified in column (3), column (4) and column (5) on
motor vehicles as specified in column (2) of the table.



Explanations.:-

1. Motor Vehicle of State Transport Undertaking operating within the limits of Municipal
Corporation or Municipality shall be exempted from the payment of additional tax.
"Municipal Corporation™ and "Municipality" shall have the meaning respectivel y assigned
to them in the Uttar Pradesh Municipal Corporation's Act, | 959 and U ttar Pradesh
Municipality Act, 1916.

2. For the purpose of this table-

@ fifty percent of the sanctioned standing capacity, if any, shall be reckoned as
additional seating capacity and where a motor vehicle is equipped with sleeping berth ,
each sleeping berth shall be regarded as the equivalent t0 two passenger seats. Seat will
not include the driver's and conductor's seat.

(b) the age of the motor vehicle shall be computed from the date of initial registration of

the motor vehicle.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4
In pursuance of the provisions of clause (3) of Article 348 of Constitution, the Governor is
pleased to order the publication of following English translation of notification no.2002/30-4-09-
8(19)/09, dated October 28, 2009 for general information.

NOTIFICATION

No: 2002/30-4-09-8(19)/09
Lucknow : Date: 28 October,2009

In exercise of the powers under sub-section (3) of section 4 of the Uttar Pradesh Motor
Vehicles Taxation Act, 1997 (Act no.21 of 1997) the Governor is pleased to fix the tax at the rate of
rupees 2200 per seat excluding the driver for non-transport vehicles whenever found plying as a
transport vehicle.

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor
is pleased to order the publication of following English translation of notification no.2003/30-4-09-
8(19)/09, dated October 28, 2009 for general information.

NOTIFICATION

No.2003/30-4-09-8(19)/09

Lucknow : Dated: 28 October,2009

In exercise of the powers under sub-section (2) and (2-A) of section 4 read with clause (a),
(b) and (c) of sub-section (1) of section 10 of the Uttar Pradesh Motor Vehicles Taxation Act, 1997
(Act no.21 of 1997), the Govenor is pleased to fix the rate of tax specified in column (3), of the table
below in respect of motor vehicles specified in the corresponding entry in column (2) thereof:-

TABLE-1

Rate of tax on goods carriages under sub- section (2) of section (4) read with
clause (a) and (b) of sub-section (1) of Section 10

SI. No.

Description of Vehicles

Rate of tax per seat. (in rupees)

2

3

In respect of goods carriages, plying in Uttar
Pradesh, for every day.

(a) lightgoods carriage
(b) medium goods carriage
(c) heavy goods carriage

50
75
100

Goods carriage operating under national permit
granted under sub-section (12) of section 88 of
the Motor Vehicles Act, 1988 by a State other
than the State of Uttar Pradesh or a Union
Territory, for each year or part thereof

5000

All multi- axled goods carriages, included in
Motor Vehicles as specified in serial no. (2)
and fitted with ten tyres with atleast three axles
and with maximwn gross vehicle weight not
less than twenty five tons, for each year or part
thereof.

3750

Provided that any goods carriage registered in any State or Union Territory other than Uttar
Pradesh and which is not exempted from permit under sub-section (3) of Section 66 of Motor Vehicle
Act 1988, if found plying without permit in Uttar Pradesh, the tax in respect of such vehicle shall be
payable an amount equivalent to six times of the rate as pecitied in column (3) on motor vehicles
specified in column (2) against serial no. 2 of thetable




TABLE -2
Rate of tax on public service vehicles under sub-section (2) and (2-A) of section 4 read with
clause (a) and (c) of sub-section (1) of Section 10

SI. No. Description of Vehicle Rgte of Tax.
(in rupees)
1 2 3
In respect of public service vehicles, covered by temporary
permit under section 87 of Motor Vehicle Act 1988 or covered by
penmit under sub-section (9) of section 88 of Motor vehicle Act,
1. 1988 issued by an authority of a reciprocating State, authorised
forplyingin Uttar Pradesh, for per seat per day. 20
(a) ordinary
(b) airconditioned 30

Provided that tourist vehicles registered in any other State of India in respect of which
permits have been granted under sub-section (9) of section 88 of M .V. Act 1988 shall be exempted from
the payment of tax under the Act, provided that similar reciprocal exemption is granted in respect of
liability to pay tax, additional tax, special tax, by whichever name it is known, in such other State to
tourist vehicles registered in the State of Uttar Pradesh and in respect of which similar permitshave
been granted bytheStateTransport Authority, Uttar Pradesh.

Provided further that permits granted to contract carriages other than motor cab by
authorities of constituent States of National Capital Region (Rajsthan, Haryana and National Capital
Territory of Delhi) other than Uttar Pradesh for plying exclusively within the limits of National Capital
Region, the tax payable shall be at the rate specified in column (4), column (5) and column (6), for the
distance covered as specified in column (3) on such contract carriages:-

Sl. : Distance covered per day Rate of tax per seat
No. Contract Carriage in State of Uttar Pradesh Monthly | Quarterly | Yearly
1 2 3 4 5 6
(@  0-20 Kms. 50 150 540
1 Ordinary/ Deluxe (b) 21-40 Kms 70 210 755
()  More than 40 Kms 135 400 1440
(@ 0-20 Kms. 85 250 900
2 Air Conditioned (b) 21-40 Kms 100 300 1080
(c)  More than 40 Kms 170 500 1800

Also, provided that any public service vehicle registered in any State or Union Territory other
than Uttar Pradesh and which is not exempted from permit under sub-section (3) of section 66 of Motor
Vehicles Act, 1988, whenever found plying without permit, the tax shall be payable on such vehicleatthe
rate given below :-

(a) Forordinary public service vehicle, tax per seat Rs 100
(b) Forair conditioned public service vehicle, tax per seat Rs 150
By order,
(PANKAJ AGRWALA)

Pramukh Sachiv
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Uttar Pradesh Shasan
Parivahan Anubhag-4
In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor
is pleased to order the publication of following English translation of notification no.2004/30-4-09-
8(19)/09, dated October 28, 2009 for general information.

NOTIFICATION
No.2004/30-4-09-8(19)/09
Lucknow : Dated: 28 October,2009
In exercise of the powers under sub-section (1-A) of section 4 of the Uttar Pradesh Motor
Vehicles Taxation Act, 1997 (Act no.21 of 1997) the Govenor is pleased to fix the rate of tax
specified in column (3) and column (4) of the table below in respect of class of motor vehicles

specified in the corresponding entry in column (2) thereof:-

TABLE
Rate of tax on three wheeler motor cab and goods carriages under sub-section
(1-A) of Section 4

SI. No. Description of Vehicles Rate 9f annual Tax. | Rate (?f one time
(in rupees) tax. (in rupees)
1 2 3 4
Three wheeler motor cab with seating
1. capacity for not more than six persons
exclusive of the driver, forevery seat 600 5400
Goods carriages with gross vehicle weight
not exceeding 3,000 kilograms, for every
2. metric ton of the gross vehicle weight of the
vehicle or partthereof. 850 7600

Provided also that in case of option for one time tax, on vehicles already registered and
motor vehicles as specified in column (2) against serial no. 1 and serial no. 2 of the table one time
tax shall be computed by giving exemption of eight percent in amount of prevailingonetime tax for
each year of earlier period on such vehicles, but this exemption shall notexceed seventy five percentof
the amount. For this purpose, the period of a year shall be computed from the date of initial
registration of the vehicle and the period less thanayearshallbe ignored.

Provided further that any goods carriage as specified in the table above, is whenever
found plying incarrying passengers on hire or reward, a tax at the rate of rupees 2200 for every
passenger in addition to tax specified in the table above, shall also be payable .

By order,

(PANKAJ AGRAWALA)
Pramukh Sachiv.
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UTTAR PRADESH SHASAN
PARIVAHAN ANUBHAG-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution,
the Governor is pleased to order the publication of the following English translation of
notification no 2043/30-4-09-8(19)/09 dated january 28, 2010 for general information.

NOTIFICATION

CORRIGENDUM

No .2043/30-4-09-8(19)/2009
Lucknow: Dated Janurary 28, 2010

In the notification no 1998/30-4-09-8(19)/09 dated October 28 2009 of the Transport
section-4, Government of Uttar Pradesh which was published in U.P. Government Gazzetter,
the subpara- (4) of the para-1 be read as under:

"(4) The rate of tax per seat in respect of public service
vehicles exclusively used for carrying dead bodies alongwith
mourners and for return journey shall be applicable as
specified in column (3), Columan (4)and column (5) for motor
vehicles as specified in column (2) against serial no 2of the

table.”

By order,

(PANKAJ AGRAWALA)
Principal Secretary.
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of following English translation of notification no.
1230/30-4-10-20(05)/04TC dated 01 July, 2010 for general information.

NOTIFICATION

No: 1230/30-4-09-20(5)/04TC
Lucknow : Dated: 01 July, 2010

In exercise of the powers under sub-section (2) and (2-A) of section 4 read with section
10 of the Uttar Pradesh Motor Vehicle Taxation Act 1997 (UP Act no 21 of 1997), and section 21
of the Uttar Pradesh General Clauses Act 1904 (UP Act number 1 of 1904) the Governor is
pleased to make the following amendment in Government notification no 2003/30-4-09-
08/(19)/09, dated October 28, 2009.

AMENDMENT

In the aforesaid notification,-

(a) for Table 1 the following Table shall be substituted, namely;
TABLE-1

Rate of tax on goods carriages under sub-section(2) of section 4 read with clause (a) of
sub-section(1) of section 10.

Description of Vehicles Rate of tax(in rupees)

1 2

In respect of goods carriages, plying in Uttar
Pradesh, for every day.

(a) light goods carriage 50
(b) medium goods carriage 75
(c) heavy goods carriage 100
(b) the existing proviso to Table-1 shall be omitted
By order,
(MAJID ALI)

Pramukh Sachiv.
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Uttar Pradesh Shasan

Parivahan Anubhag-4

In pursuance. of the provisions of clause (3) of Article 348 of the
Constitution, the Governor is pleased to order the publication of the following
English translation of Notification no 2297/30-04-10-8(19)/09TC, dated November
08,2010

NOTIFICATION

No. 2297/30-04-10-8(19)/09TC
Lucknow : Dated : November 08, 2010

In exercise of the power under sub-section (1) of section 4 of the Uttar Pradesh Motor
Vehicles Taxation Act,1997 (U.P Act no, 21 of 1997) read with section 21 of the Uttar Pradesh
General Clauses Act, 1904 (U.P Act no. 1 of 1904), the Governor is pleased to make the
following amendment in Government notification no. 1996/30-4-09-8(19)/09 dated October 28,
2009:-

Amendment

In the aforesaid notification, in the table -

(a) inserial nos. 1 and 2, in column 3 for the figure and words “5% of the cost of
Vehicle" the figure and words “7% of the- cost of vehicle” shall be
substituted;

(b) In serial no 3, in column 3 for the figure and words “6% of the cost of

vehicle” the figure and words “7% of the cost of vehicle” shall be
substituted;

By order,

(MAJID ALI)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4
In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor
is pleased to order the publication of following English translation of notification no. 2298/30-04-
10-8(19)/09TC, dated November 08, 2010

NOTIFICATION

No. 2298/30-04-10-8(19)/09TC
Lucknow : Dated: November 08, 2010

In exercise of the powers under sub-section (2) of section 4 of the Uttar Pradesh Motor
Vehicle Taxation Act 1997 (UP Act no 21 of 1997) read road with section 21 of the Uttar Pradesh
General Clauses Act 1904 (UP Act number 1 of 1904), the Governor is pleased to make the following
amendment in Government notification no 1997/30-4-09-8(19)/09, dated October 28, 2009 namely

Amendment

In the aforesaid notification, in the table :-

(1) Inthe table, in serial number 1, -

(a) in column 3 for the figures “550” the figures “660” shall be substituted;

(b) in column-4 for the fugures “2000” the figures “2350” shall be substituted;

(2) After the existing third proviso the following proviso shall be inserted namely :-

Provided also that any motor vehicle specified in the table, which is not exempted form
permit under sub-section (3) of Section 66 of Motor Vehicles Act 1988. If found plying without
permit, the tax payable in respect of such vehicle shall be an amount equivalent to five times of the
the rate as specified in column 3 for such motor vehicle.

By Order,

(MAJID ALI)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the
Governor is pleased to order the publication of following English translation of notification no.
2299/30-4-10-8(19)/09TC, dated November 08, 2010

NOTIFICATION

No: 2299/30-4-10-8(19)/09TC
Lucknow : Dated: November 08, 2010

In exercise of the powers under sub-section (2-A) of section 4 of the Uttar Pradesh
Motor Vehicle Taxation Act 1997 (UP Act no 21 of 1997) read road with section 21 of the Uttar
Pradesh General Clauses Act, 1904 (UP Act number 1 of 1904), the Governor is pleased to make
the following amendment in Government notification no 1998/30-4-09-8(19)/09, dated
October 28, 2009 namely :-

Amendment

In the aforesaid notification, in the table, after serial no (4) the following serial shall be
inserted namely :-

“(5) Any motor vehicle specified in the table, which is not exepmpted form permit under sub-
section (3) of Section 66 of the Motor Vehicles Act, 1988, if found plying without permit, the tax
payable in respect of such vehicle shall be an amount equivalent to five times of the the rate as
specified in column 3 form such motor vehicle”

By Order,

(MAJID ALI)
Pramukh Sachiv
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of india, the
Governor is pleased to order the publication of following English translation of notification no. 961/XXX-
4-2012-8(19)/2009TC, dated 19.10.2012

NOTIFICATION
No: 961/XXX-4-2012-8(19)/2009TC
Lucknow : Dated: 19.10.2012

In exercise of the powers under sub-section (2-A) of section 4 of the Uttar Pradesh Motor
Vehicle Taxation Act, 1997 (UP Act no 21 of 1997) read with section 21 of the Uttar Pradesh General
Clauses Act, 1904 (U.P. Act no. 1 of 1904) the Governor is pleased to make the following amendment in
Government notification no 1998/XXX-4-09/8(19)/09, dated October 28, 2009 (as ameded by
notification no. 2299/xxx-04-10-08(19)/09TC, dated November 08,2010) :-

Amendment
In the aforesaid notification;
(a) for the existing table, the following table shall be substituted, namely :-
TABLE
Rate of tax on public service vehicles under sub-section (2-A) of Section4

S| Rate of tax per seat. (in
No Description of Vehicles rupees)
Monthly | Quarterly | Yearly
2 3 4 5
Omni bus other than maxi cab
(a) agenot more than five years old. 127 380 1380
(b) age more than five years but not more than ten years old. 132 397 1438
(c) age more thanten years old. 138 414 1495
2 | Omni bus other than maxi cab, operating exclusively within
the limits of municipal corporation or municipality- 23 58 230

3 | Stage carriages registered under the Motor Vehicles Act, 1988 in any
other State of India or under a law in force for the time being in any
other country, with which reciprocal arrangements in the matter of road 170 500 1800
transport have been made and which are authorised to ply in Uttar
Pradesh under counter signature of their pennits, for every seat.

4 | Motor vehicles which ply on a route, which have both its
starting point and the terminal point in a State of India other
than the State of Uttar Pradesh, but part of which route lies in 08 293 1035
the State of Ultar Pradesh and the length of Such part does not
exceed sixteen kilometers, for every seat.

(b) in the proviso, in clause (3) for the words “twenty five percent”, the words “fifty percent”
shall be substituted.

By Order,

(B.S. Bhullar)
Pramukh Sachiv
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of india, the

Governor is pleased to order the publication of following English translation of notification no. 962/XXX-
4-2012-8(19)/2009TC, dated 19.10.2012

NOTIFICATION
No: 962/XXX-4-2012-8(19)/2009TC
Lucknow : Dated: 19.10.2012

In exercise of the powers under sub-section (2) of section 4 of the Uttar Pradesh Motor Vehicle
Taxation Act, 1997 (UP Act no 21 of 1997), read with section 21 of the Uttar Pradesh General Clauses
Act, 1904 (U.P. Act no. 1 of 1904), the Governor is pleased to make the following amendment in
Government notification no 1997/XXX-4-09/8(19)/09, dated October 28, 2009 as ameded by notification
no. 2298/xxx-04-10-08(19)/09TC, dated November 08,2010 :-

Amendment

In the aforesaid notification;
(a)- inthe table,

(i)

(ii)

(iii)

(iv)

(v)

(vi)

in serial no. 2, in column 3 for the figures “50” the figures “58” shall be substituted and
in column 4 for the figures “200” the figures “230”shall be substituted .

in serial no. 3, in column 3 for the figures “230” the figures “242”shall be substituted
and in coulumn 4 for the figures “850”, the figures “893”shall be substituted.

in serial no. 4, in column 3 for the figures “500”, the figures “525”shall be substituted
and in coulumn 4 for the figures “1800” the figures “1890”shall be substituted.

in serial no. 5, in column 3 for the figures “500” respectively, the figures “525”shall be
substituted and in coulumn 4 for the figures “1800” the figures “1890”shall be
substituted.

in serial no. 6, in column 3 for the figures “130” the figures “137”shall be substituted
and in coulumn 4 for the figures “500” , the figures “525”shall be substituted.

in serial no. 7, in column 3 for the figures “500” the figures “525”shall be substituted
and in coulumn 4 for the figures “1800” , the figures “1890”shall be substituted.

(b)- in the second proviso, for the words “twenty five percent” the words “fifty percent”shall be

substituted.

By Order,

(B.S. Bhullar)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of india, the
Governor is pleased to order the publication of following English translation of notification no. 963/XXX-
4-2012-8(19)/2009TC, dated 19.10.2012

NOTIFICATION
No: 963/XXX-4-2012-8(19)/2009TC
Lucknow : Dated: 19.10.2012

In exercise of the powers under sub-section (1) of section 4 of the Uttar Pradesh Motor
Vehicle Taxation Act, 1997 (UP Act no 21 of 1997), read with section 21 of the Uttar Pradesh
General Clauses Act, 1904 (U.P. Act no. 1 of 1904) the Governor is pleased to make the
following amendment in Government notification no 1996/XXX-4-09/8(19)/09, dated October
28, 2009 (as ameded by notification no. 2297/xxx-04-10-8(19)/09TC, dated November 08,2010)

Amendment

In the aforesaid notification, for the first proviso the following proviso shall be substituted,
namely :-

“Provided that in case any of the motor vehicles mentioned in column -2 of the above
table is air conditioned, the rate of one time tax shall be 8% of the cost of the vehicle and the
motor vehicle driven by electric battery or solar power shall be exempted from the payment of
tax and the motor vehicle driven by Ethanol mixed fuel shall be exempted to the extent of
percentage of Ethanol in the mixture.”

By Order,

(B.S. Bhullar)
Pramukh Sachiv.
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Uttar Pradesh Shasan
Parivahan Anubhag-4

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of india, the
Governor is pleased to order the publication of following English translation of notification no. 964/XXX-
4-2012-8(19)/2009TC, dated 19.10.2012

NOTIFICATION
No: 964/XXX-4-2012-8(19)/2009TC
Lucknow : Dated: 19.10.2012

In exercise of powers under sub-section (1) of section 6 of the Uttar Pradesh Motor
Vehicle Taxation Act, 1997 (UP Act no 21 of 1997), read with section 21 of the Uttar Pradesh
General Clauses Act, 1904 (U.P. Act no. 1 of 1904) the Governor is pleased to make the
following amendment in Government notification no 2001/XXX-4-09/8(19)/09, dated October
28,2009 :

Amendment

In the aforesaid notification, in the proviso for the words “twenty five percent”, the
words “fifty percent” shall be substituted.”

By Order,

(B.S. Bhullar)
Pramukh Sachiv.



